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(Department of Commerce)
NOTIEICATION
New Delhi, the 16th June, 2008

S.0. 1518.—In exercise of the powers conferred by
Section 17 of the Export (Quality Control and Inspection)

" Act, 1963 (22 of 1963), the Contral Governmeént hereby

makes the following rules furthet to amend the Export of
Hanéy (Quality Control, Inspection and Monitoring)

- Rules, 2002, namely:—
L. (1) These rules may be called the Export of Honey

" (Quality Control, Inspection and Monitoring)
Amendiment Rales, 2008, )

(2) They shall come into force on the date of. the:r

publication in the Official Gazette.

2. Inthe Export of Honey {Quality Cont'rol, Inspection
and Monitoring) Rules, 2002, for rule 6, the
following riile shall be substituted, namely:—

“(6) Insi)ectiqn Fee

In case of approval and monitoring system inspection
fee @ 0.20% of the free on board (1.0.B.} value with
a maximum of Rs, 15 Lakhs per anmum per exporter
or processor and-in case of consignment wise
‘inspection @ 0.40% of freight on board (F.0.B.)
value subject to.a minimum of Rs. 500 per

consignment, shall be paid by the exporter or

processor to the Apency.

Note: The. amount of monitoring fee for each
consignment payable by the exporter/processor
shall be.rounded off to the nearest rupee and , for
this purpose; whiere-such amount contains & part of
a rupae consisting of paise, then, if such part is fifty

paise or more, it shall be increased to one rypee and

if each part is less than’ fifty paise, it shall be
ignored.” .

K[RANPURI Director

Foat Note The Prmmpal rules were pubhshed vide S.0.

277(E) dated 4th March 2002 in the Gazette of - '

India, Part II, Section 3, Sub-section (i),
Extraordinary dated- 4th March 2002 and
subsequently amended by $.0.1245 dated
14-5-2004. '
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